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���6� ह!+ �' ��� �� /�ह.��� 
� #� ��ह �
 I�� घ2��&� घ2�� �� �ह� ह' �� �� �Fह ��-� �� 
�� �� �	�� �9�� �� 
��� ह! 
� �6�^��� �� �
 घ2��&� ह
�� ह', #��� ह� �
( 
���N\ �ह* 
���� ह', �
 �ह �^�"� ����� ��6� ह!, ��
6& �' /�ह.��� 
� ����� �� 	� �	�� 1	?2���3 
��+  

�� ���  �� ��  / �ह (�,� ���4): ���	
� ��, �ह &� ����� ���6� ह!+ 5�� �� 
�� �
ह6� ��  
~	� �ह� 2.2� ह! #�� ह� I�� ह� ���-����� �ह* �� ���� ह'+     

��  B 
 .�� .B � C� (R����N): ��, �ह �ह�� ����� ���6� ह! . .. ( �� 
� �� ). . . 

MR. CHAIRMAN:   Nothing will go on record. 

CALLING ATTENTION TO A MATTER OF URGENT PUBLIC IMPORTANCE 

Need for formulating a balanced national mineral and mining policy with 

particular reference to the export of iron ore and denial of linkages for 

steel production 

SHRI DIPANKAR MUKHERJEE (West Bengal):   Sir, I beg to call the 

attention of the Minister of Mines to the need for formulating a balanced 
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national Mineral and Mining Policy with particular reference to the export of 

iron ore and denial of linkages for steel production. 

, ��  � D�  ( �� �� � 
� � E �� ):�ह
��, �	��-�	�� ��L�� �� ��L� ����� �
�� 
������ 
���� ���� ह!+ �� 96 ��   �
��� ��  
6& #"ह� �� "n ����� �� 	.9\ ����
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[ ��  G� � �� �� � � � 8�� ��  ह� 2"] 
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6& 
��� &� ���6� �� &� �� �
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�� ह' �
 ���.� 
�� ��   ��	��N ह' 
����  ������ #� %9���� 	� 
9/�� ���� ह!+ &� ��	��N �ह ह! 
� 
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94�G 	� %<�
�� #<
� �� 
���� 	.��� 6��&��+ 	�"�� ���� �E\ 
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+ �1	�� ������� 6���� ��  
6& 6Hह ��� 
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��� �� ���� ह!+ 	�"�� ���.� �� "T6�� �" �� �
( ��9<�� �ह* ह!+  

��?5�� �
�� ��
�, 1993 ��  ������ �
�� �� 
��:� �� ��4 ��  ���� #��� �.X�9<\� 
�
�� ��"� %xE� ���\�6�	 ह'+ 6i� �ह ह
�� /�
ह& 
� ��4 �� ��� #<
� ��   ��ह�� 
ह� �� 
�
�� ��  ��/ ����6� ��� �ह�+  

����� �� ��?5�� �
�� ��
�, 1993 �� ���[� ���� �� ���.� �� %9��� ��4
<�� �� 

�=�
�4 ���� ��  
6& ��1�, �
��� %�
� �� �,�[�� �� 	ह6� �� ह� &� #S/ 1���� �
�
� 
�
J� �� ह!+ 

��  ��� �  � 
 �� ,% I� ��, ��R� ��� ह! 
� ह� 6
�� �� �
 ��T6� %2�4� ह!, #��� �
 ��\ 
ह!, 9ह 	�� �ह* ����� �� ��R �� ह! �� �ह* ह! ��, Sir. the Government is not very 

serious about the issue. As far as the national policy is concerned, the natural 
resources of a country are the national resources which have to be preserved. 
�' ��� T���|� 	� ��� �K� ��, ��-� �ह
��+ ���� �
( 
�) �ह* ह!+ �� ���� �
 �
( �
 ��� 
�ह* ह!, there cannot be two opinions about it that the rational use of precious 

resources is imperative for the nation as a whole.   ���� �
( %	
� �ह* ह!, 6�
�� 
�� ह� ����� ह' ��/��6 
���X� 
��
�d�  ��  ����, �
 ��-� �� �� 12�2��2 �� �ह 1	?2 ह! 
� ���� 
��6 ह
 ���, ��� �� ह���� �
 ��/��6 
��
�d� ह',-- how we preserve them. The 

alarming point is-the Minister of Steel is still not here, Sir; I am going to the iron 
ore.— �ह �K�� ह! 12�6 	�
6�� ��  
6&+ 09��/"� ��  %"�� %�� ह', ����  ���� �� �' ��-� �� �� 
����� /�ह.���+ �� 
�
�12� %= 12�6 �� 
�b6�( %�� ह!, where it is said 
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that  "the present  iron ore reserves...(Interruptions)...  ��, �ह�� 
N12�!� ह
 
�ह� ह!+ 

��  � ��� � �� ��3� ��, ह�#� /6 �ह� ह!+  

SHRI DIPANKAR MUKHERJEE: Sir, what is very disturbing is this. Will 
the Minister clarify it? In reply to a question dated 25.11.2005, the Steel 
Minister says that the iron ore reserves will last for 125 years, �ह �9�\��2 �� 
12�2��2 ह! 
� 125 ��6 ��  
6& %���-|� 
��9\ ह!+ �ह �! ��, 
�� ��
�� 	� �� 6�� 6�4� 

��� ह!, �ह ���� 
���� �� �
 �ह* % �ह� ह!+ �6�� 9ह� �� 4�K ह
 �ह� ह!+ ह� 6
� �
 	�
6�� �� 
��� �� �ह� ह'+ N�02�� �
 ����� �
 N��_��
�� �
 �
	� ह
�� /�
ह&+ 0�� N��_��
�� ह! ? 125 
��6 ��  
6& %���-|� 
��9\ ह!, �ह �� 6�� 6�4� ��-� �� �
 �ह* ���� ह!, �ह 
���� 
��� 
ह!, �' #���  ���� �� ����� /�ह�� ह.�. They should be taken to task. Why am I saying 

this? Sir, in the same statement, it is being stated that the reserves of rich iron 
ore in India are: 11.43 billion tonnes of haematite iron ore and 10.68 billion 
tonnes of magnetite iron ore �ह E
7� 2�0���6 ह!+ ��6� �ह ह! 
� 11 
�
6�� 2� ह! 
ह���2��2 %���-|� �� 10 
�
6�� 2� ह! ��_��2��2 %���-|�+ �' ����� /�ह�� ह.� 
� 

�� �ह
�� �� �ह �� 6�� 6�4� 
��� ह! 
� 125 ��6 ��  
6& 
��9\ ह!, I am sure, they have 

taken, �ह 11 �� 10 
�6��� ��  22 
�
6�� 2"� �� #���  
ह��� �� #��� %��� |� ���9\ 
�
��04� 
��� ह!+ 

���� �.��� ��� ह!, 
�� �ह
�� �� �� 
=��\ 12�6 
�
�12� ��ह� �
 �� ह', %	�
 �
 �ह* 
�� ह
�� �� �ह �
 	M
6�� % �ह� ह!, whether are they aware, 
ह"��1��� �� �
( 12�6 
b6��2, �
 12�6 ���� ह!, that they are using magnetite iron ore. �' #$� �� �ह� ह.� 'No', �
 

=� 0�� 
��9\ �ह�� ह!, so far as steel making is concerned. It is only hematite iron 

ores that you are using. �
 ��_��2��2 %���-|� ह!, #��
 ह� &0�	
2\ ���� ह' 
kudramukh iron ore ��+ I But none of the steel makers in this country is using 

magnetite iron ore. And, not only that; in future, whatever steel plants are 
coming, when you are reaching 110 million tonnes-our capacity in 2019-2020, 
that whole expansion is based on hematite iron ore-what is the reserve of 
hematite iron ore? As per this, it is 11.43 biUion tonnes, ��, �' ���ह ह��� ��6 
6��� ह.�, ���ह ह��� 	��/ �H....(Interruptions)... ��, ���� %	��  ���� �� �K�� ह!+ Sir, 

you should lend your ear ��, ���ह ह��� 	��/ �H 
�
6��, 12�6 
�
�12� �ह�� ह' 
� 
2019 �� 2020 �� ���� 12�6 �
N04� 110 
�
6�� 2� ह
��, #���  
6& �K�� ह! 190 

�
6�� 2� %���-|� ��+ ���
 ��� 6��� ह.�+ ��� %	�
190 
�
6�� 2� �K�� ह! �� 
%	��  	�� 
��9\ ह! ���ह ह��� 	��/ �H 
�
6�� 
���� �� 6�� 6�2 
��� �� ���ह ह��� 	��/ 
�� 
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	.�� �� 	.�� E
7� ह� 
�6���+ �ह �
 �M����� ह!+ You may get recoverable reserve 

up to, say, 70 per cent 70 �
�4� �� �ह� ह'+ is 70 per cent of the reserve. So, it 

comes to about 8 billion tonnes, am? ��� 120 
�
6�� 2� 12�6 %	�
 2019-20 �� 
�K�� ह! �
 you require 190 million tonnes of ore. You just divide 8 billion 

tonnes with 190 and it comes to 30 to 40 years. Everyone is asking for 61 per 
cent iron content. Sixty-one per cent iron content is still the limit. It is a 
necessity on the part of the Government that we preserve this iron ore which is 
having more than 61 per cent content for years together. This is precious one. 
This quantum of 125 years, whosoever made it, requires an explanation. 
Otherwise, we are all duds. We have not understood it. and many people have 
not understood it. How did they calculate? There is a real conspiracy by some 
people to mislead the nation. This is the biggest question I am putting before 
the House and to the Minister. You ask the Steel Minister from where he has 
got these figures. You ask the Steel Ministry and the Planning Commission. So 
many committees have been constituted. What have they done? Why can't 
you preserve still the iron ore for integrated steel-making capacity? What is the 
reserve of iron ore? We are all saying that it will not last for more than 30-40 
years. Who is saying that it is 125 years? If your policy is based on reserve 
iron ore capacity of 125 years and if that is wrong, then the whole thing 
requires a review immediately. It just can't be given in this four-paragraph 
statement �' �
 ��R.��� 
� ���12 �!4� ��  the Prime Minister has to come and 

make a statement on this, if what I am saying is correct or what many people 
are saying is correct.   This is my first point. 

The point is that you preserve the reserve. So, the question is: How do 
you preserve the reserve? There is also lack of seriousness. I would like to 
know whether the Minister is aware that ���T�� 6�� 
��� �� �ह� ह!+ Is it not a fact 

that out of 646 mining leases which have been given only 246 are in use? The 
rest of it is, what you call, possession of lease on paper. Those MUs and steel 
plants are on paper only. This year also we find a number of such MUs have 
been signed. I think, 96 MUs have been signed ��6� 0�� ह!, /0�� 0�� /6 �ह� 
ह!? How do you preserve this reserve?  For whom are you keeping this 

reserve? 

���� 6�� ��  ���� �� ���� N b9���2 ह!+  would like to know whether the Government 

is aware of the fact that non-serious mining leases are being taken by steel 
companies.   What is the purpose?   Their main purpose is to 
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sell iron ore. ��� 	�	� #��� �ह� ह!+ What are the figures for the last three 

years? ��� ह� 6
�� �� #���� �ह� ह! 
� ह���� %��� |� ��
4�� ��/��6 
��
�\ ह!, 
���
 ���9\ ���� ह!, what has been the production and use inside the country for 

the last three years? 
���� &0�	
2\ 
��� ��� ह!? 

In 2004-05, out of 145 million tonnes of iron ore produced, 78 million tonnes of 
iron ore have been exported. In 2003-04, it was 63 million tonnes. Prior to 
that, it was 36 million tonnes. How much are we using in this country? 35 

�
6�� 12�6 ह� �
�.� ���� ह', #���  
6& 52 
�
6�� 2� %��� |� �� �K�� 	7���+ 
We are using 50 million tonnes and now we are exporting 73 million tonnes,   
�� %	 73 
�
6�� 2� &0�	
2\ �� �ह� ह'+ �
 %��� |� 
�<� �� �ह� ह!? ह���� %��� 
|� �� �M12 ह! – ह���� �M12 �ह�� /�	 ह!, 5���6 &
��� ह! – 350 {	�� 	� 2�, 9ह� ��ह�, 
the global price is Rs.2,000 per tonne. %��� |� &0�	
2\ ��  ��� 	� �
 ह
 �ह� ह!, 
��6� �� /6 �ह� ह!+ Is it not high time to have a policy in this regard to preserve 

the reserve? ��� �
 	�1�
 �� �� � E�, #��� ह� 6
�� �� }D��04� ��� ��� �� E�+ 
Value addition is okay, It requires value addition. There should be value 
addition. Steel making should be there. Why should we allow any export, if it is 
30 years reserve or 32 years reserve or 40 years reserve, in spite of 
objections from many sides? All right-thinking people objected not to the value 
addition by steel plants, but to the fact that it is being exported. Why should it 
be exported? What action is the Government taking to check, so far as 
haematite iron ore is concerned, its export? 0�� ����� ह�� �ह &��
��� ����, �' 
��_��2��2 %��� |� �� ��� �ह* �� �ह� ह.�, 1	!
�
=�6� ह���2��2 %��� |� &0�	
2\ 	�  

keeping in view the period of 30-40 years? ���� ���-/��b9����� �� �/� ह'+  

��  G�� ��� � �� �� ���-/�� b9�����? . . .( �� 
�� �) .. .   

��  ��� �  � 
  ��, %I �  �ह �ह�� ��
��� (��. ह!+ ह� /�ह�� ह', Will the Minister give an 

assurance that there will not be a single tonnage of export of Iron ore from 
here on any plea so far as the haematite iron ore is concerned?  �
 	M1�
 9�6� 
�
6 �ह� ह', ह�( &X��
��� ह���� �ह�� ह!, 6
 &X��
��� ����6 9ह�� �� ���� 6���, 9ह 
��	�x6����2�� ह!, �
 ��2 ��
�&+ 

*Not recorded. 
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��  G�� ��� � �� 9ह ��	�x6����2�� ह!, #�� 
���6 ��
�&+ 

SHRI DIPANKAR MUKHERJEE: This is our first demand so far as the 
preservation is concerned. This non-serious MoU which is being singed, there 
must be some control on it. �ह %	 12��� 	� �ह*  
7 ���� ह'+ The States should 

have a power, �� ���� N 
�"�� 	� �' % �ह� ह.�+ .. . (�� 
� �� ). ..   

��  G�� ��� � ��  �ह 	ह6� 
�"�� ह! 0��?     

��  ��� �  � 
  ��,% I � ���� ��� 
�"�� ह'+ 

��  G�� ��� � �� �� �� 	ह6� 
�"�� ह�%?  

��  ��� �  � 
  ��,% I � �� �� 	ह6� ह�%, How to preser/e? 

��  G�� ��� � ��  E
7� �X�� �

6&+  

��  ��� �  � 
  ��,% I � ��, �X�� 0�� �
6�? E
7� �
-/�� 
��2 �
 ��� ���� ��
�&+  

��  G�� ��� � ��  ��� �ह�� �� 1	���\ ह'+ 

SHRI DIPANKAR MUKHERJEE: My first issue is, ensure the reserve. 
#���  
6& I��
��� My second point is ensuring the linkage. Some one has told it 

very nicely; I found in certain papers beautiful words which he has used. We 
have heard about religious fundamentalism. We have heard about market 
fundamentalism. Now what is being done in the steel sector is known as ore-
fundamentalism, "
���� 6�J�, #��� �'�" Iron-ore-fundamentalism. It means 


���� 6�J�, #��� �'� ���� 
����  	�� ore, 9ह* 12�6 b6��2 ह
��+ 
�ि_9�� ��( 9ह�� �!J� 
ह'+I am not taking any sort of a parochial approach. But this is an issue of iron 

ore. We are having coal in Bihar, Orissa, Jharkhand. We had been at the 
receiving end, when equity was there. There has to be a rationale, not 
arbitrary, there has to be a judicious policy guideline from the Government of 
India so far as linkage of iron ore is concerned. The Dang Committee was 
formed, but there is no 
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reference of Dang Committee. They have specifically said that linkage must 

be given first priority to those public sectors which are making steel and those 

private sectors which are already having integrated steel plants and that a 

prioritisation is there. But that prioritisation is not being accepted by certain 

States.  Would the Centre remain a silent spectator to that? 

��  G�� ��� � ��  �ह �.��� ह�%? 

��  ��� �  � 
  ��,% I � �ह �.��� ह�%+ 

��  G�� ��� � �� �� ����� 	� %�&+ 

��  �� ��  � 
 �� ,%I � ����� 	� �' % �ह� ह.�+ #��� ���� 
N���N �ह� ह!, ��R� �� 96 ��G3 �ह*, 
��R� I��
��� /�
ह&+ ��6��.��4� 9�6� /6� �& 0��? 

��  G�� ��� � ��  9� ह'+ 

��  ��� �  � 
  ��, %I � ��?5�� �1	�� 
���, �' ��� 6� �� �
6 �ह� ह.� - ��?5�� �1	�� 
���, 

9��� 12�6 b6��2+ I they are not having an iron ore linkage properly. They are 

having a lot of problems. They are giving applications one after another, but 
they are not getting linkages; whereas ���9�2 ��02� �ह�� ���� 9ह* T6�� � ह
�� ह!+ 
�ह ����� �� N�.2� ह! 
� "���
" ...
�ि_9�� ��( �ह�� �&? 
�ि_9�� ��(, ���� %	�� 

�0��12 ह!, %	��  ��,�� �� 
� "���
" �� "��6" �� �
 T6�� � ह!, &� ��6 �� 
/
7�� 
���"�, �
9� �� 6����� 	7� ह�% ह!, 
�"�. �ह* ह
 �ह� ह!+  It is not only for IISCO... 

��  � � 
 � � � Cह � (R����N): ��, ���� &� b9���2 }= }N\� ह!+ 

��  G�� ��� � ��  ���� b9���2 }= }N\� �! �� ह
��? 

��  �� 
 � �� Cह �� ���� b9���2 }= }N\� ��
6& ह! 
� 
/
7�� ���"� �� �ह�� �� �9�6 
ह!, The matter is sub judice, as the hon. Member is aware, SAIL has already 

gone to the Jharkhand High Court,�
 #� 	� //: �ह�� ह
�� /�
ह& �� �ह*, �ह %	 
�� �� 6�
�&+ 
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��  ��� �  �
  �� ,% I�  �' //: �ह* �� �ह� ह.�+ ��
6& �'�� ��?5�� �1	�� �� 4�K 
���, 
9���!� ��, "���
" 	� �' ��� �� %��, 0�

� ��R� �ह �� ��6.� ह! 
� #�� ���"� �� �
���
 
b6��2 �� ���� ह!+ 	.�� 12�6 ��  existence., the SAIL has taken over the IISCO only for 

those mines. The whole existence of SAIL will be in jeopardy unless linkage is 
done immediately in these two-three mines, ��, ह
 �ह* �ह� ह!+ �' �
 %	��  ��,�� ��, 
Through you, sir, I will request Shri Yashwant Sinha, Mr. Digvijay Singh to use 
their influence �� 	िD6� ��02�\ �� �
 T6�� � ह! 9ह��, #���  
6& �
2\-�/ह�� �� ���6� 
��� ��� ��
�&+ If you can intervene and tell the State Governments, they can have 

a discussion, with the Central Government.  I am telling them, through you, 
Sir... 

��  G�� ��� � �� �� EN\ b9���2 	� %�&, 
�
�12� ��ह� �!J� ह'+  

��  ��� �  � 
  ��,% I � ��, �' ��� �ह� ह.�+ 

��  G�� ��� � ��  %	 06�
�
=�� 4� 	.
 &+ 

SHRI DIPANKAR MUKHERJEE: Sir, I want an assurance from the 

Central Government of India. They cannot do that. The ownership of IISCO 

and SAIL is with the Government of India. It is the Government of India's 

business. Let them give an assurance that they would see to it that, so far as 

the linkage of public sector undertakings and the existing implicated steel 

plants are concerned, that linkage will not be disturbed under any account. 

This is the assurance which I want. 

��  G� � �� �� �� ��	���� ��, %	��  ��� b9����� ह
 �& ह'? 0�� �ह &��
��� ����� ह!? 
%	 �X�� ��
�&+ 

��  ��� �  � 
  ��, %I � ��, �ह /HE� &��
��� ह!+ ��, &� �� 	M
6�� ���2�, ह��� ���2� 
��� ह! – N��� ���2� ह
 �(, #��� �����N�4� has not been accepted. This decision by 

committees will not do. It is a serious issue where the steel-makers are having 
a problem. It is a question of preservation of iron ore. Decisions by 
Committees without any time-bound schedule cannot go. The Government has 
to come out that if a steel plant has to remain, whether the location point will 
be the only point to be decided. And, can it arbitrarily give this decision-making 
power to the States? Would other facilities like power, infrastructure, electricity, 
cooking coal, part, etc. not be 
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taken into account? Can any State, in isolation, take a decision regarding 

such natural resources? Would this be a prerogative of that State 

Government? Will they ensure that some XYZ would not come in that State? 

There, a judicious decision, the Government must ensure, would come from 

them; not this kind of statement. This shows a similar lack of seriousness as 

is being seen in the 1996 MOU signed in respect of iron ore. I would like the 

Government to immediately, seriously, ponder over this, take certain 

decisions and come to the House with this decision, not the decision of 

making another committee, but a decision on these three issues which I have 

raised.   Thank you. 

��  G �� ��� � �� `� ��� ��K+ %	��  ��� 
��2 ह' �� �ह 2��� 
=0� ह!+ %	 b9�����, 
06�
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110,115 
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SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I was not expecting 

to speak because there is hardly any clarification one can seek on a 

statement like this. But, I was provoked to speak by the intervention that hon. 

Member, Mr. Dipankar Mukherjee made. Mr. Dipankar Mukherjee, please 

lend me your ears. ...(Interruptions)...   Please lend me your ears. 

SHRI V. NARAYANASAMY (Pondicherry): The Ministry will reply to 

your points, not Mr. Dipankar Mukherjee. 

SHRI JAIRAM RAMESH: Sir, I think, Mr. Mukherjee in the context of 

this Calling Attention Motion, has diverted the entire discussion into a 

discussion on steel policy and iron-ore linkages, which, in many ways was the 

subject matter of this Calling Attention Motion as well. But, there is a larger 

issue of mineral depletion policy, how reserves are actually ...(Interruptions)... 

what the depletion rate is. Sir, the larger issues, unfortunately, have got 

relegated to the background, and this has become a sort of exposition on public 

sector fundamentalism, West Bengal fundamentalism and all that. I think that is 

a separate issue. I think, Sir, we are on the last day of the Session. 

SHRI V. NARAYANASAMY: It is West Bengal imperialism. 

SHRI JAIRAM RAMESH: When we meet again, I think, we do need 

to discuss the National Steel Policy, which was unveiled recently by the 

Government. I think there are very legitimate issues that have been raised on 

what should be the appropriate mix between the export of iron-ore and 

domestic production of steel. I think there are large issues that have been 

raised in the context of the POSCO Project in Orissa. But, there is also the 

larger issue of how much of Bailadila ore should actually be exported, how 

much of long-term contracts that India should be entering into with countries 

like Japan and South Korea, which we have over the past few decades. So, I 

think there is a larger issue in it, and I do want to draw the attention of the 

Government that when we meet again, we should have a proper discussion 

on this whole area. Because I am not one of those who believe that we should 

overnight put a stop to all exports of iron-ore. It is simply not realistic; it is not 

possible. But, I am sympathetic to the view that we are today, perhaps, 

exporting more ore than we should be; and we should be adding value in our 

own country and export semi-finished or 
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finished steel. So, I am quite sensitive to that point of view. And, I do believe 

that this debate should take place in the context of the National Steel Policy. 

Sir, the other point that the hon. Member has raised, which is 

competitive MoU signing between the east Indian States. I think that is also a 

very important issue because we gave up the whole policy on freight 

equalisation in the early 1990s; I was part of the Government; and we took a 

conscious decision at that time, Sir, because we believed that freight 

equalisation which was adopted in the middle fifties discriminated against the 

eastern region, eroded the competitive advantage of the eastern region, and 

we consciously did away with the problem of freight equalisation. Now, I do 

believe that some new anomalies may have crept in. Some State 

Governments are little more aggressive in signing all these Molls. But, the fact 

of the matter is, these States, whether it is Jharkhand, or, whether it is Orissa 

are mineral rich, are resource rich States. So, we cannot simply brush away 

the manner in which they have entered into these agreements with steel 

majors. After all, the people who are coming in to signing these MoUs are not 

restaurants, or, airline companies, or, fly-by-night operators. These are well-

established steel companies, the world's largest steel producers. It is a matter 

of pride today, Sir, that he is a Non-Resident-Indian; he is coming to India; and 

he is exploring investment opportunities in this country. So, we shouldn't in no 

way dampen the spirit for private investment in the steel industry. I believe, 

there is a role for the public sector; there is a role for the private sector. I think 

all these issues should be debated in the context of the proper mix between 

how much of ore we should be exporting, and how much of steel we should be 

exporting. So, to that extent, I am completely in sympathy and agreement with 

Mr. Dipankar Mukherjee. 

SHRI R.S. GAVAI (Maharashtra): Sir, by and large most of the 

issues have been covered. I will seek an assurance from the hon. Minister and 

then finish my speech. 

MR. DEPUTY CHAIRMAN: I see that you have a lot of material. After 

Mr. Dipankar Mukherjee, Mr. Ajay Maroo and Mr. Jairam Ramesh, you can put 

only pointed questions now. 

309 



RAJYA SABHA [23 December, 2005] 

SHRI R.S. GAVAI: Certainly, Sir, because I am an obedient man. Sir, 

mineral ores have to be preserved. The Planning Commission has said that 

that drastic changes were required in the Mines and Mineral Development 

(Regulation) Act and the National Mineral Policy which were acting as an 

impediment to the foreign and domestic investment in the mining sector. This 

is number one. Number two, Sir, recently there was a survey as far as mining 

is concerned. My third question is about the storage that we have at our 

disposal. I would like to know whether it is being properly exhausted or not. 

These are the three questions regarding the prospective mineral wealth and 

encouraging the export and import. Thank you. 

SHRI RAVULA, CHANDRA SEKAR REDDY (Andhra Pradesh):   Sir, I 

am not going to take much time.   I will seek only clarifications. 

MR. DEPUTY CHAIRMAN:   Pertaining to Andhra Pradesh! 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, while it is an 

accepted fact that we are exporting mineral wealth to many other countries 

and ignoring the local needs. We are aware that the developed countries are 

preserving their wealth and exploiting the developing countries. Sir, in the 

presence of this policy of developed countries, we should have a review of the 

mineral wealth, which we are going to leave for the generations to come. Sir, 

as far as Andhra Pradesh is concerned, -- I will confine myself to Andhra 

Pradesh -- there are two issues; one is regarding the Vizag Steel Plant, which 

is known as the Rashtriya Ispat Nigam Limited. Sir, it was established after a 

long fight in Andhra Pradesh. A lot of agitation was there. Ultimately, the 

Government of India established it. Now, about four or five years back, there 

was a rumour that it was going to be closed. Since the hon. Minister has 

stated in his statement that Iron ore leases may be granted for setting up of a 

steel plant, however, there is no provision of linkage under law, I would like to 

know from the hon. Minister, since he has constituted a high level committee 

under the chairmanship of a member of the Planning Commission to review 

the National Mineral Policy of 1993 and to recommend possible amendments 

in the law, whether this is going to be part of that deliberation. If it is there, 

when it is likely to come up and if it is not there, what is the thinking of the 

Government and whether the hon. Minister is willing to suggest to the 

committee to come up with amendments 
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to the existing law. Sir, as far Vizag Steel Plant is concerned, Shri Dipankar 

Mukherjee has dealt with this issue very effectively. There are requests from 

the management of the company there. I would request the hon. Minister to 

place all the information regarding the Vizag Steel Plant before this House. 

Sir, the second point is about barytes deposits in Andhra Pradesh particularly 

in Kadappa district. What is the status? Since you are going on leasing the 

land without any mechanism in the field and because you do not have 

mechanism and men at the field level, the person who is taking lease for so 

much of area, he is extending it to much more than that area. There is 

absolutely no control. I want to know whether any study has been conducted 

on the environmental effect apart from the health hazards in the area where 

this exploration is taking place. Sir, finally, I would like to seek only one 

clarification regarding the cess. The local bodies are entitled to this cess. As a 

matter of fact, the cess out of these mining leases is not properly accounted, 

audited, and debited to the local bodies. What is the status? 

MR. DEPUTY CHAIRMAN:  How do local bodies come into picture? 

SHRI RAVULA CHANDRA SEKAR REDDY: It is a State subject, I do 

agree. But, at the same time, certain leases are done only with the consent of 

the Central Government and by virtue of this consent, the Government of India 

is getting money, the State Governments are getting money but not the local 

bodies. For that simple reason, I wanted this clarification. Thank you. 

SHRI ARJUN KUMAR SENGUPTA (West Bengal): I must say that 

Dipankar Da has raised a very major issue about drawing our attention to the 

exhaustive nature of iron ore resources. The only point that I defer from him is 

that that does not justify. We should ban or restrain exports. I think the point 

here is: exports at what price? The price of exports must reflect the scarcity. In 

other words, the current international price is not necessarily the price that 

should be accepted and we should have our own reserve price and that price 

should reflect the scarcity. Now what does this imply, Sir? I think the Minister 

may like to take note of this. It would imply that if our exports do not receive 

that reserve price we should not export. Secondly, if the zone is used by some 

steel mills, Mr. Dipankar Mukherjee is very right in pointing out that if steel 

mills are set up, Mr. Deputy Chairman, 
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Sir, to export iron ore then this is a violation of policy. Mr. Dipankar, I am 

making a point, which is very much connected with your Minister, and you 

would like to take note of that. It means that if a particular steel mill is using the 

iron ore for a captive basis and then exporting that to make that export profit, 

the only way to stop this is to charge an international price to that steel mill for 

the iron ore use so that this extra profit which the mill is actually earning is fully 

taxed. I hope the Minister has taken note of this. This would change many of 

the steel mills that have been actually granted, who have taken lease and 

taking advantage of that lease and getting iron ore at less than international 

price and getting that profit converted into their own business. This is a major 

point, Sir, which will change the whole policy of pricing and also exporting 

licensing. The second point and this again is Dipankar's point, is the question 

of linkage. If we have to discuss something about rationing of the limited 

resources we have, we have to think of the methods or the criteria on the basis 

of which rationing will take place. In that criteria, only market price is not 

sufficient. We have to take into account the inter-dependence, the other units 

that are coming up. Mr. Dipankar Mukherjee has talked about public sector 

units which have very good rationale but I will not limit only to that. I would say 

that in rationing the most important point you must take into account the 

existing and potential future use of inter-dependence. From that point of view, I 

think Mr. Jairam Ramesh is very right. Many of the Eastern States, which are 

completely bereft of this facility, should get preference. But the mills of the 

institutions which are already there are suffering. As a result of that many other 

ancillary units will go out of business. Many people will go out of employment. 

So, it is not just a question of price. It is the total interdependence that is 

necessary. So in the linkage policy, I may submit to the hon. Minister that he 

has to take into account the totality of the picture. So the first point is, what 

should be the price at which the exports will be done? Those who are using the 

exportable products must take that price. This will go totally against the... 

MR. DEPUTY CHAIRMAN:   Just one minute.   It is one 0' clock.    I 

will take the sense of the House that we will skip lunch hour because today is 

the last day of the Session.   We will continue some of the Special Mentions.   I 

take the sense of the House that we will skip the lunch hour. 

 SOME HON. MEMBERS:   Yes, Sir. 
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(THE VICE-CHAIRMAN (SHRI DATTA MEGHE) in the Chair] 

SHRI ARJUN KUMAR SENGUPTA: Sir, can I continue for one more 

minute? 

THE VICE-CHAIRMAN (SHRI DATTA MEGHE): Yes, yes. 

SHRI ARJUN; KUMAR SENGUPTA: So, I just want to put forward 

this position for the hon. Minister to consider.   It is necessary, now, to 

formulate a new policy.   I don't mind if another Committee is established or 

something as Mr. Dipankar Mukherjee is talking about.   But, we must be very 

clear in this new liberal regime where we do want foreign investment. We must 

have a particular policy for exhaustible resources, like iron ore, coal, etc.   We 

need foreign investment.   We need new technology, etc. But, we must not 

allow this to be a pretext of exporting at a price and the benefit of that goes to 

the foreign investor.   And, this is a very major point. We must have a price 

charged to the foreign investor equal to the export price or the opportunity cost 

of that. 

The final thing that I would like to mention, and this is where 

Dipankar was absolutely right, is to establish linkage, because you have to 

ration the use of it. You have a very limited resource. And the resource is 

going to be exhausted very quickly. You have to ration it. You must consider 

very seriously the iron rationing linkage.  Thank you. 
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MOTION REGARDING JOINT COMMITTEE OF THE HOUSES ON THE 

SCHEDULED TRIBES (RECOGNITION OF FOREST RIGHTS) BILL, 2005 

THE MINISTER OF TRIBAL AFFAWS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI P.R. KYNDIAH): 

Sir, I move: 
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